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IN THE CENTRAL ADMDTISTRATIVE TRIBUNAL : F-rLDERAB$) BENCH 

AT HYDERABAD 	 I 

O.A.No,959/92 	 Date of Order: 2.11.199 

BEThEEN; 

G.Vasanth Kurnar 

A N D 

Union of India, rep, by its 
Secretary, Ministry of Defence, 
New Delhi. 

The Scientific Adviser to the 
Minister of Defence & Director 
General Research & Development, 
Dte,, pf Personnel, Ministry of 
Defence, DHQ P0 NEW DELI-lI. 

t 3. The Director, Defence Electronics 
Research Labs , Chandrayangutta 
Lines, Hyderabad. 

Counsel for the Applicant 

Counsel for the Respondents 

Applicari 

I! 

I' 

Respondehts. 

Mr.K.SE3hakar Reddy 

Mr,V.Ra-jesWara Rao 
for 

Mr.N.V!.Ramana 

CORAM; 	
- 

HON' BLJE SI-JR I T. CHANDBASEEHARA REDDY, MEMBER (JUDLi. 



2-r 	 'C- 
Order of the Single Member Bench de1iverd by 

Hon'ble Shri T.chandraekhara Reddy, Member (Judl.IL 

This is an application filed under Sectn 19 of the 

Mministrative Tribunals Pct to direct the responaknts to 

pay subsistence allowance to the applicant from 1.&.1986 

on-the basis of the revised pay scales together wijth arrears 

and to pass such other order or orders as may deei4 fit and 

proper in the circstances of the case. 

The facts giving rise to this OA in brif are 

as follows:- 

2. 	The applicant herein is an employee of the Defence 	F 

Metallurgical Research boratory, Hyderabad. Mew85 fiist 

appointed as T 	
I;nJ2. 

The respondents tave kept 
ring 

the applicant under suspension w.e.f. 18.1976 as the 

departmental enquiry was pending against him. Th departmenta 

h eniry seemREo ave been mpleted yet. The aliCant is 

being paid subsistence allowance2Qhe basis of the old pay 

scales. It is the case of the applicant that_be is entitled 
M g 

for subsistence allowance on the basis of the .oWtr pay 

scale from 1.1.1986 onwards together with all arl+ars. Hence 

the present OA(for the relief as already indicated ave. 

Today we flave heard Mr.K.Sudhekar Reddy, /vocate 

for the applicant and Mr. V.RajeSwar& ReQ for Mr..V.imafla,. 

Stding counsel for the respondents. 

O.A.920/92 which is identical in all re 

Oh had come up for admission bearing before the I 

of this Tribunal on 22.10.199L hfter hearing b - 
the said OA had been disposed of 9-1A.920fl2 by g 

directions. So, it would be fit and proper to d 

Oh also with the same directions as given in O.I 

pect5 to thu 

)jvjSiOfl Benc 

>th sides 

Lying certainj 

- 

Lspose of th 

.920/92 as

pt 

r 

* 
I' 
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the orders dated 22.10.1992. 

5. 	Hence we direct the respondents to pay Si 

allowance to the applicant on the basis of the re' 

scales we.f•  1.1.1986 after deducting the amount 

already been paid to the applicant towards subsis 

allowance on the basis of old pay scales. Thera 

which the subsistence allowance that has got to b 

the revised pay scales will be at the same rate t 

paid in the old pay scales. (50% or 75% as the ca 

Three months time is giveh W the respondents to 

tence 

sed pay 

hat had 

at 

paid in 

t has been 

may be). 

,olement 

brdingly II 

years 

that 

is that are 

the orders passed in this CA. The OA is allowed 

leaving the parties to bear their own costs. 

6. 	As the enquiry is pending for more than 

we hope that the respondents will take all the ste 

are required to complete the disciplinary proceedi 

peiing as against the applicant at an early date. 

oce_)-u1- 

(T. 	
Member(JudlL) F' 

Dated; 2nd November, 1992 

(Dictatedin Open Court) 
Deputy 

To 
1. The secretary, Union of India, 

Ministry of Defence, New Delhi. 
2 The Scientific Adviser to the Minister of Defence 

and Director General Research & Development, 
Dte., of Personnel, Ministry of Defence, 
DHQ P0, New Delhi. 

The Director,.. - 
Defence 	 Research Lab., criandrayana- 

jJ .-gutta Lines, Hyderabad, 
One copy to Mr.K.Sudhakar Reddy, Advocate, CKf.Hyd. 

5. One copy to Mr.N.V.Rarflafla, Addl.GG$C.CAT.HYd. 
6.(ne sparecopy. - 

\pvm. 
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IN THE CENTRAL A1INI5TR1 flVE TRI 

HYDERABAD BENCH : HfDERABAD 

THE HON'BLE MR 

THE HON'BLE MR.ABALAStJB 

Atth\  
THE HON'BLE MR.T.C½-iANDRA 

A1/D 

THE HON'BLE MR.CJ.J.ROY : 

AMANIAN;M (A) 

I 
3EIGffAR REDDY 
M(JUDL) 

MEMB ER ( JUDL 

S 

pvm 

Dated: t.-i) .-1992 

J2YQ/JUEGMENT; 

R.A.  

in 

O.A.No. 	 kiJ v 
T.A.No. 	 wp.No 

Admi ed and interim directions is4 

Lrawn 

Allcwe 

DismjsLd 

Dispoaed.of with 

Dismisled as with

Dismised for def  

M.A.OlderecvRejected 

No orders as to 'costsj. 




